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2. That in the present matter, the Hon’ble Tribunal is examining the 

grievance of the applicant concerning the encroachment on the park 

earmarked as Rajendra Nagar Industrial Colony at GT Road Mile 8/7, 

Sahibabad, Ghaziabad, UP. 

 

3. That the Hon’ble Tribunal vide order dated 29.08.2025 has directed 

the State of UP to file a further report appropriate steps taken for 

removing the encroachment. The relevant paragraph of the 

aforementioned order is as stated below: 

“…3. Learned Counsel appearing for the State of UP has 

submitted that in terms of Section 26A(4) of the Uttar Pradesh 

Urban and Planning Development Act, 1973, alternative land 

or accommodation is required to be provided to the members 

of the weaker section who have encroached upon the public 

land before their removal. He seeks time to obtain instructions, 

if an encroachment which is on the park affecting the 

environment can be permitted to be continued and if the 

expeditious action to complete the requisite process and take 

appropriate steps for removing the encroachment are required 
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to be taken in accordance with law. Hence, the State of UP is 

directed to file the further report within six weeks…” 

  

4. That the Deponent vide letter dated 25.05.2026 has directed the GDA 

to ensure that immediate compliance and necessary actions may be 

taken in compliance of the directions issued by this Hon’ble Tribunal 

and the Hon’ble High Court. Further, it has been directed that the 

action taken report be submitted to the Deponent at the earliest. 

A copy of the letter dated 25.05.2026 is annexed herewith and 

marked as ANNEXURE-1. 

 

5. That the GDA vide letter dated 25.05.2026 to the Urban Development 

department, State of UP and the Deponent has informed that in 

compliance of the directions issued by the Hon’ble High Court vide 

order dated 31.07.2025 passed in Writ Petition No. 22015/2025, 

status quo is being maintained at the site in question. 

A copy of the letter dated 25.05.2026 is annexed herewith and 

marked as ANNEXURE-2. 
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6. That furthermore, in compliance of the directions of the Hon’ble High 

Court and this Tribunal, the Deponent vide order dated 05.05.2026 

nominated the ADM (L.A.) from the District Administration as a 

member of the committee constituted for rehabilitation of 172 

residents of Babu Jagjivan Ram Colony, Rajendra Nagar Industrial 

Area, Sahibabad, Ghaziabad and simultaneously rescinded previous 

orders relating to the earlier committee constituted under the 

Chairmanship of the Deponent. 

A copy of the letter dated 05.05.2026 is annexed herewith and 

marked as ANNEXURE-3. 

 

7. That, as per the letter, it is submitted before the Hon’ble Tribunal that 

the Vice-Chairman, Ghaziabad Development Authority, vide order 

dated 23.05.2026 has proposed a committee under the chairmanship 

of the Special Duty Officer-I, GDA. The committee has been entrusted 

with consideration of issues relating to land identification and 

construction cost prior to rehabilitation. In compliance of the order 

dated 31.07.2025 passed by the Hon’ble Allahabad High Court, 

proceedings regarding formulation and implementation of the 
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